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— Air Pollution Control Device

— Bio-medical waste management

— Common Biomedical Waste Treatment Facility
— Continuous Emission Monitoring System
— Carbon monoxide

— Carbon dioxide

— Central Pollution Control Board

— Common treatment storage and disposal facility
— Diesel generator

— Emergency Response Procedure

— Effluent Treatment Plant

— Global Positioning System

— Health care facility

— Hazardous Wastes Management

— Induced draft

— Internet of things

— Internet Protocol

- Kilo Volt Amperes

— Madhya Pradesh Pollution Control Board
— Metric Ton

— Programmable logic controller

— Particulate Matter

— Pan-Tilt-Zoom

— Real-time monitoring

— Total organic carbon



Joint Committee Inspection Report

Hon’ble NGT (CZ), Bhopal vide Order dated 02.04.2024 in the matter of Rajeev Nayan
Tripathi Vs State of Madhya Pradesh & Others directed under para 1,2,3,5, and 6 as follows :

1. The issues raised in this applications are the violation of Bio-Medical Waste Management
Rules by M/s Indo Water Management and Pollution Control Corporation at Badkheda,
Tehsil Uchehara District Satna where the Bio Medical Waste are stored for months and are
not disposed within a time frame prescribed in the rules, causing infection and spreading
the various kind of disease among the local residents.

2. A substantial issue of environmental has been raised. Issue notice to the respondents.
Returnable within four weeks.

3. Applicant/Registry is directed to take necessary steps for service to the respondents by
both ways and also on available email.

5. We deem it just and proper to call a report on the matter in issue, in present application,
from a Joint Committee consisting of:

(i) One Representative from the District Magistrate Satna (M.P.)

(i1) One Representative from the Member Secretary, State Pollution Control Board, (M.P.)

6. The Committee is directed to submit the factual and action taken report within six weeks.
The State PCB will be the nodal agency for coordination and logistic support.

Complying the directions, the following officers were nominated as members of the joint
committee vide MPPCB letter No. 1285/Law, dated 08.04.2024 and DM, Satna office letter
no. letter No. 65/Satna dated 13.04.2024. (Annexure-1)

1. Shri L.R. Jangde, Dy. Collector, Satna representing District Magistrate, Satna
2. Shri Pushpendra Singh, Regional Officer, MPPCB representing Member Secretary,
M.P. Pollution Control Board.

The above Committee inspected the site M/s Indo Water Management and Pollution Control
Corporation, Vill. Barkheda, Tehsil Uchehara, Dist. Satna (CBWTF) on dated 29.04.2024.
Adv. Ankit Dubey, complainant’s representative, and Shri Amol Mohane, Proprietor of the
CBWTF were also present at the time of inspection. The Committee has submitted its report.

The subsequent ‘assistance committee’ comprising following members was constituted vide
MPPCB letter no. 441/BMW/MPPCB, dated 16.05.2024, to assist the Joint Committee in
presentation of inspection report based on the factual. (Annexure-2)

1. Dr. Neeraj Verma, Chief Chemist, MPPCB, Bhopal
2. Dr. Rajendra Chaturvedi, Scientist, ERC, MPPCB, Bhopal



This committee coordinated with the District Magistrate office and scheduled the inspection
on 28.05.2024 to collect the factual information pertaining to status of Bio-medical Wastes
Management Rules by CBWTF M/s Indo Water Management and Pollution Control
Corporation, Vill. Barkheda, Tehsil Uchehara, Dist. Satna. The petitioner and the occupier of
the CBWTF were also communicate regarding schedule inspection by the Joint Committee
Annexure-3, 4.

Shri Sumesh Kumar Dwivedi, Dy. Collector Satna, representing the District Magistrate,
accompanied as member of the assistance committee. The Attendance Sheet of member
present at the time of inspection is attached as Annexure-5.

1 The findings and the facts, observed by subsequently constituted assistance
committee, are stated as follows. The findings, and this report, should be read with the
report submitted by the Joint Committee as per inspection on dated 29.04.2024,
Annexure-6 :

2. The issues raised in this applications are the violation of Bio-Medical Waste
Management Rules by M/s Indo Water Management and Pollution Control
Corporation at Barkheda, Tehsil Uchehara District Satna where the Bio Medical
Waste is stored for months and is not disposed within a time frame prescribed in the
rules, causing infection and spreading various kind of disease among the local
residents.

3 In order to verify the factual the assisting committee visited the CBWTF site on
28.05.2024 and noticed that a huge quantity of Bio-medical wastes was stored
indiscriminately and recklessly inside the premises in different covered sheds. This, as
can be seen in the pictures, Fig. 1-2, constitutes serious violation of Bio-medical
Wastes Management Rules.

4. This CBWTF is in operation since the year 2009. The CBWTF was issued closure
order in the year 2021 vide MPPCB letter no. 1062/Tech/Bhopal, dated 12.07.2021
for violation observed under Environment (Protection) Act 1986. This closure order
was revoked and the Consent to operate the facility under Water Act 1974, Air Act
1981, Authorization under Bio-medical Wastes Management Rules 2016 and the
Authorization under Hazardous and Other Wastes 2016, was renewed vide Consent
No. AWHB-56492 in August 2022. This renewed consent is valid till June 2027.
Annexure-8.

5. The Consented capacity of Incinerator is 100 Kg/hour, Autoclaving capacity of 350
Lts/hr and the Shredder capacity of 40 Kg & 250 Kg/hr. The allowed power
generation capacity is 83 KVA through the D.G. sets of 15, 25 and 43 KV A capacity.



This CBWTF has been authorized to handle the bio-medical wastes in five districts,
viz. Panna, Rewa, Satna, Sidhi and Singrauli. However, this facility is covering two
more districts, viz. Damoh and Chhatarpur, as informed to the inspection team by the
facility owner. A total of 730 HCFs are member of this facility with coverage of 9159
Beds. An average daily operation of incinerator is six hours. An average quantity of
1150 Kg waste is collected by the CBWTF plant. A total of 12 dedicated vehicles,
equipped with GPS, have been deployed to collect the wastes from the HCFs. The
labelling on the CBWTF vehicles and compliance in line with the CPCB
specifications could not be checked as all the vehicles were on field for collection of
wastes from the HCFs and none was available at the CBWTF site. Tracking of
vehicles can be done on real-time basis on portal https://www.indocbwtf.com/. There
is little mismatch in the vehicle registration numbers provided by the CBWTF
operator and the registration numbers noticed at the CBWTF portal. Annexure-9.

The CBWTF has land area of about 2.5 acres. Plantation and other activities need to
be stepped up inside the premises. The waste movement and storage area needs to be
properly paved to arrest dust and fugitive emissions. See Fig. 3 and 4 in this support.
The Operator of the facility is required to abide by the norms stipulated in the Consent
No. AWHB-56492 failing to that may attract punitive action as per the provisions
under Environmental Laws.

During inspection the committee noticed two Autoclaving machines in the operation
area with capacity of 350 lit’/hr and 1500 lit/hr respectively and both the autoclave
were in functional state. At the time of inspection only one autoclave of 1500 lit/hr
capacity, i.e. over four times of the capacity permitted to the CBWTF, was in
operation with full capacity. See Fig. 5, 6 in this support. The permitted autoclaving
capacity to the CBWTF, vide MPPCB Consent order no. AWHB-56492 is only 350
lit/hr hence using autoclaving machine of substantially higher capacity constitutes a
serious violation.

As per Note (1) on Consent order page 1 the CBWTF is required to obtain fresh
consent from the MPPCB for any change in the capacity of equipment but this has
been defied by the occupier. The enhancement of equipment capacity without taking a
fresh consent under Water (Prevention & Control of Pollution) Act 1974 is a breach
of Consent order.

The autoclave at the CBWTF site was devoid of computer recording devices for
automatic and continuous monitoring to record dates, time, load identification and
operating parameters throughout the autoclave cycle. This constitutes violation of
authorization condition granted by MPPCB to the CBWTF. The Schedule Il of
BMWM Rules may also be referred in this regard. Annexure-10.
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The record pertaining to Validation Test for autoclave was not available at site and
hence this could not be verified on inspection day. Non availability of the stated
record at the site is violation of BMW Authorization condition.

The CBWTF is expected to perform Routine Test, using chemical indicator strip,
during autoclaving of each batch and this record should be maintained for review by
the regulatory authority. At the time of inspection the Routine Test related record was
not available at site for verification. This is violation of Authorization condition.

The information regarding capacity of motor in autoclave, shredder etc could not be
made available to the inspection team hence the energy requirement could not be
assessed. The energy consumption can help to draw the operation hours of the
equipment and quantity of waste treated. Cross verification of operation status of
CBWTF equipment also could not be done due to non availability of energy
consumption bills of individual machines. Due to non availability of information at
site it could also not be assessed if the existing DG sets are sufficient to cater to the
need or not at the time of power failure.

The BMWM Rules, 2016 stipulates that biomedical waste incinerator should have
atleast two seconds residence time in secondary chamber. A minimum residence time
has been stipulated to ensure desired level emission control with respect to volatile
organic compounds, especially dioxins and furans.

It was learnt during the inspection that the occupier has made modification in the
secondary chamber of BMW incinerator in the year 2022, raising BMW residence
time from 1 second to 2 seconds. The process of alteration in residence time has
resulted in structural modification in the primary and the secondary chamber of the
incinerator, as depicted in Fig. 7. This structural modification, and said change in the
capacity of secondary chamber, requires a fresh consent as per Rule but the occupier
did not abide by this. This again is a case of violation of consent order issued to the
CBWTF.

The technical details of the secondary chamber, replaced in the year 2022, including
the effective dimension of incineration chamber, were not provided to the team at the
time of inspection hence it could not be worked out whether the actual residence time
in secondary chamber is 1 second or 2 seconds. The certificate in support of residence
time in the secondary chamber, provided later through e.mail, does not have the date
of installation of chamber or issuance of the certificate. Procurement details and
technical details of previous incineration system, specially the secondary chamber, are
also not available for verification. Annexure-11.

The team noticed manual feeding of wastes in the incinerator. The PLC system at site
was not synchronized with the waste feeding mechanism. Fig. 30
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The enhancement of equipment capacity, and the said changes made in the capacity of
secondary chamber due to structural modification, requires fulfilling the condition of
Environmental Clearance by the CBWTF but the occupier of facility has not obtained
Environmental Clearance from the competitive authority which again is a violation of
BMWM Rules.

The CBWTF has 03 diesel generator sets, each with capacity of 15 KVA, 25 KVA
and 43 KVA. The DG set of 15 KVA was found in unusable condition and this
situation can affect the waste treatment and disposal process adversely at the time of
power failure. Refer Fig. 8 and 9 in this support.

The CBWTF had no separate storage for untreated and the treated bio-medical waste.
A huge quantity of waste was found stored in different sheds inside the premises. A
total of over 20 tons of waste appeared to be stored at the site, excluding the quantity
of incineration ash, in different covered sheds.

The wastes storage area/shed, designated as untreated waste, was locked at the time of
inspection. When opened, the waste was seen heavily packed and crammed full to the
capacity in the storage area, covered with a large tarpaulin. The committee insisted to
remove the tarpaulin cover to gauge the storage quantity and condition of wastes.

The biomedical wastes, packed in bags and stored in the ‘untreated’ waste storage
area, were of different categories. The stored waste appeared to be several months old
as can be seen in the fig. 10-12. It was not possible to track the date and month of
bagged wastes because of lack of Bar code system at the CBWTF site. The stored
waste was seen to have yellow bags also which is considered as highly infectious
wastes. Some of the bags were seen in soiled condition and the waste spillage was
also prominently visible in some bags. The storage condition was highly pathetic and
not in line with the acceptable criteria.

There was no system at all for the storage and handling of BMW. The inspecting team
visited other areas too in the premises. One of the sheds was seen locked giving
impression as it was not attended since quite a long time. On repetitive insistence the
facility operator got the door lock opened. It took about one hour to open the door and
make way for the team to have an inside glimpse.

The team noticed a huge quantity of jam-packed bags of wastes indiscriminately
inside the shed. Spiders and cobwebs could be seen easily inside the shed indicating
the waste to be of quite older period. The situation was so pathetic that none of the
team members stepped inside the shed due to suspected unhygienic condition. Some
of the bags were in soiled condition and none of the bags was labelled. Such waste
management practices are highly unacceptable and needs a strong check on an
immediate note. See Fig. 13 and 14.
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The plastic waste collected from various HCFs is stored in sheds of Gl sheets. This
waste is subject to treatment and disinfection followed by shredding before selling to
the plastic wastes recyclers, as informed by the CBWTF operator. Fig. 15 is depicting
segregation and storage of plastic wastes inside the premises without wearing safety
gloves etc.

The storage of incineration ash was also not proper. Tons of ash was seen packed in
the bags and stored in the covered shed as seen in the Fig. 26, 27. The total quantity of
incineration ash disposed by the CBWTF during last three years, i.e. from June 2021
to April 2024, is 93.355 MT of which 54.58 MT was disposed in the year 2021-22,
12.98 MT in 2022-23 and 25.79 MT was disposed in the year 2023-24. This shows
high mismatch in the annual incineration ash quantity trend. (Annexure-12)

The handling and management of incineration ash needs an immediate attention. A
large number of ash bags were found stored in soiled condition with ash spilling
outside. The stacking of bags further deteriorated the situation. As informed by the
CBWTF operator the incineration ash is disposed at TSDF site at Pithampur on
periodic basis but the relevant record could not be produced before the committee for
verification which is a case of violation of BMWM Rules. Fig. 29-30

The CBWTF has provided air pollution control devices (APCD), scrubber, demister
and a 30 meter high stack for the discharge of emission gases. The system is not
maintained properly and is prone to accident anytime. The U-tube manometer was
seen in pathetic condition making it impossible to check the pressure drop/negative
draft in the system.

The leakages and seepages were noticed at several places in the system. Visible
leakages were observed at the scrubber site. Condition of the APCDs was highly
inadequate and is susceptible to invite accident at the site at any point of time. See in
this support. Fig. 16-19, 31

The condition of stack was miserable and muddled with temporary repairs and
patches. The insulation and lagging in the stack were in very bad condition. This
wear-tear needs to be attended on priority as this is posing hazard to the health &
safety and is also posing threat to the surrounding environment. Fig. 20-21

The dimensions of the working platform at stack for monitoring also need to be
modified in accordance with the CPCB guidelines. Fig. 24

The sampling port was in bad shape with leakages seen all-around the flanges. This
causes dilution of emission gases and, therefore, constitutes non-compliance of real-
time monitoring protocol. This results in erroneous and misleading real-time emission
monitoring data streaming to the MPPCB server. This is clearly visible in the Fig. 22-
23
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The CBWTF has installed Effluent Treatment Plant (ETP) for the waste water
generated from the CBWTF processes. The ETP was not in operation at the time of
inspection and the raw waste, i.e. untreated effluent, was being discharged on the land
inside the premises. The sludge generated from the ETP was seen disposed inside the
premises which needs to be looked into and checked immediately. These undesired
practices can be seen in Fig. 25-28 . This is a serious violation of condition stipulated
in the consent order issued under Water Act.

The CBWTF is required to maintain logbook of each treatment equipment according
to weight of batch, category of wastes treated, time, date, duration of treatment cycle
and total hours of operation but the logbook record was not available at the time of
inspection. This constitutes violation of BMWM Rules 2016.

The application of Bar-coding system was not practiced at the site giving impression
that the CBWTF has not adopted this system. Implementation of Bar code based
waste management system, which is the responsibility of HCFs too, was lacking at
CBWTF site. A record of Bar-code based waste management should be maintained by
the operator but it was lacking and could not be produced before the committee at the
time of inspection.

No separate provision for the storage and handling of mercury waste were in place
which is not in line with the Rule 7(11) of BMWM Rules. The operator was of the
view that mercury wste is not generated from the HCFs. The sources of mercury
waste are Thermometers, Sphygmomanometers, Dental amalgam, Esophageal
dilators, Gastrointestinal tubes, Miller-Abbott tube, Intraocular pressure devices,
Strain gauge, Urinometer, X-Ray machines, Medical batteries, Barometers used in
respiratory therapy, Laboratory chemicals, Thimerosal etc.

Details of operation of electric meters, provided for each treatment equipment /
disposal unit, could not be made available to the Committee at the time of inspection
hence the cross verification of treatment and disposal operations could not be done.

It is mandated for the CBWTF to monitor the stack gaseous emissions once in every
three months but the record of stack monitoring could not be produced nor it was
available at site. This constitutes violation of BMWM Rules and the condition no.
1(c) of consent order issued under Air Act 1981.

The CBWTF is required to perform ambient air monitoring at the boundary of the
plant premises and submit the report to the MPPCB on quarterly basis. No record
regarding monitoring and submission of ambient air quality report could be produced
before the team. This is in violation of Air Consent, issued by the MPPCB, condition
no. 2.

10
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35.

36.

37.

38.

No record or report on TOC in slag and Bottom ash could be produced before the
inspection team. The combustion gas analyser for the monitoring of CO,, CO and O,
as mandated in the BMWM Rules, was also not available at the site nor the CBWTF
has procured it. This all is in violation of conditions of Consent order.

As per conditions of Authorization under Hazardous Wastes Rules, the CBWTF is
required to display the information on hazardous waste generated, quantity and nature
of hazardous chemicals being handled, info on waste water and air emissions etc.,
outside the unit at main gate. The CBWTF has failed to comply this.

As per conditions of Authorization the CBWTF is required to implement the
Emergency Response Procedures (ERP) considering all possible scenarios of
accidents and emergencies and carry out Mock-drill at regular intervals time to time.
Contrary to the authorization condition the CBWTF has not carried out any mock-drill
till date. No such record could be presented before the inspection team. Emergency
and safety measures adopted within the facility are also not adequate and needs to be
upgraded.

The industry has adopted real-time monitoring (RTM) protocol. One Continuous
Emission Monitoring System (CEMS) and a IP-PTZ camera have been installed at the
premises. The CBWTF has provided connectivity of these RTM equipment with the
MPPCB server for transmission of real-time monitoring data.

While verifying the RTM data and architecture of RTM data communication it was
observed that the system in place is not trustworthy. The reliability and genuineness
of RTM data is highly guestionable. A significant discrepancy was noticed between
the data displayed on the control unit of the CEMS and the data transmitted by the
analyzer on MPPCB server.
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Incinerator Controller Unit Display CEMS Analyzer Display
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The noticeable mismatch between the data from the incinerator control unit and the
data from the analyzer appears to be a clear case of data tampering. To investigate and
validate the accuracy of the analyzer data, a series of assessments were conducted.
The first investigation involved removing the probes from the secondary chambers of
the incinerator.

The above action should have resulted in gradual decrease in the temperature readings
received at the analyzer. It was, however, surprising to note that despite removing the
temperature probes from the chamber, the analyzer continued to display and transmits
the data without any noticeable change in the reading. This discrepancy indicates that
the data being transmitted by the CBWTF is not actual data and this appears to be
generating simulated data rather than actual real-time temperatures to mislead the
authority/regulatory agency.

| Evasthi 20240528 114803
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52.0 mmm 4.8 %
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Incinerator Controller image CEMS Analyzer

In order to check the suspected misdeeds by CBWTF in RTM system, at 1:30 pm, the
power supply to the incinerator controller unit to both primary and the secondary
chambers was deliberately cut off to stop the analyzer from receiving any sample. In
this situation the analyser did not get any sample hence it should show substantially
low reading, but, surprisingly, the analyzer continued to display primary chamber
temperature of 826 °C and secondary chamber temperature of 1027 °C without putting
the temperature probe inside the incinerator chambers. Further, it continued to
transmit this simulated data to the central server at MPPCB.

This anomaly raises a serious question on functioning and reliability of the RTM
system installed at the site and the integrity of the CBWTF operator towards the
regulatory compliance in true spirit. This case of simulated or pre-generated data
constitutes gross violation of the RTM protocol by the CBWTF operator.

12
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(Power Off State) (Values are in compliance)

The temperature in primary and secondary chamber show a static value between 850
°C and 1050 °C, in line with the standards prescribed under the Rules. It was
surprising to note that there was no gradual increment or decrement in incineration
temperature at the start and the stop time which shows that the data being transmitted

by the CBWTEF is fabricated and simulated and does not show the actual temperature
of incinerator. Annexure-13.

The inspection team realized that the data was being manipulated at the analyzer
level. To investigate further, the inlet and the outlet probes were removed from the
analyzer. It was astonishing to note that despite removing the probes, the analyzer
continued to generate and transmit the data without any interruption. This behaviour
strongly confirms that the analyzer installed at the site is merely a show piece and the
data it transmits is simulated and runs in the background. It indicates that the data
reported for regulatory compliance is not as per the actual values. This is a clear case
of unethical practice to mislead the requlatory authority and calls for a strictest action
against the CBWTF operator/occupier.

Primary Temp inlet probe removed Analyzer continued to display

13



42.

Additionally, it was noticed that the data transmission process was not complying the
prescribed protocol. As per protocol the transmission of RTM data should be directly
from the analyser to the MPPCB server but it was found to have been routed through
a cloud network. This is a clear violation of the data transmission protocol. The device
responsible for transmitting the data was found not to be a data logger, and the
necessary data transmission protocol was not present on the service provider's
network. The vendor's inability to provide a satisfactory explanation further
substantiates the suspicion about transmission of unauthenticated data on MPPCB
Server.

Site Setup for Data Transmission (No Logger/ 10T involve)

It was noticed that the MPPCB’s central server continued to receive the real-time data even
after taking out the sampling probe from the stack. The data was continue even on
disconnecting the sampling probe. This clearly indicates that the facility (industry) is pushing
the fabricated and simulated data instead of realistic data. This_observations indicate serious
flaws and befooling practices adopted by the CBWTF to mislead the regulating authority.

Key observations during inspection of CBWTEF Site

1. A huge quantity of Bio-medical wastes was stored indiscriminately and recklessly

inside the premises.

Gross violation of Real-time monitoring protocol was observed. Tampered and
simulated data was being communicated on real-time basis by the CBWTF to the
MPPCB.

14



3. Real-time monitoring data being ‘transmitted to the MPPCB is neither reliable nor
genuine and this can mislead the authority at the time of taking any decision.

4. The storage, handling and management of incineration ash and other wastes was
pathetic and not acceptable.

5. Structural modification was reported due to change in equipment and the equipment
capacity in the year 2022. This was done to raise the residence time of flue gases from
1 second to 2 seconds. This alteration requires environmental clearance by CBWTF.

6. As per consent order the permitted capacity of Autoclave is 350 lts/hr but the CBWTF
was found using autoclave of 1500 lts/hr capacity, i.e. use of equipment higher than
the allowed capacity.

7. The workers were seen handling the waste with partial or without safety devices.

8. Record keeping was very poor. CBWTF is required to produce past record at the time
of inspection but failed to do so as stated in detail in the report.

9. No separate storage facility for untreated and treated waste was available at site.

10. The pollution control devices are poorly maintained and prone to accident anytime.

11. Leakages and seepage were seen at several places in the system.

12. Bar coding protocol is not implemented. None of the wastes was seen bearing bar-
code leading to identification issue.

13. Lack of compliance of Emergency Response Procedure and mock-drill.

Recommendations

1. The incineration system needs to be revamped in toto. Prohibit manual waste feeding
practice. Till the revamping make-shift arrangement may be done or the other
CBWTTF in the nearer locality may be coordinated.

2. Serious lapses, as recorded in the report, regarding handling and management needs to
be looked into and resolved on an immediate note.

3. Serious lapses and gross violation in RTM needs to be addressed at once.

4. AI-ML based system can be deployed, strictly under supervision and control of
MPPCB, to avert any possible befooling practices by CBWTF in transmission of
tampered or simulated real-time monitoring data to the regulatory authority.
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"The issues raised in this applications are the violation of BioMedical Waste Management Rules by M/s
Indo Water Management and Pollution Control Corporation at Badkheda, Tehsil Uchehara District Satna
where the Bio Medical Waste are stored for months and are not disposed within a time frame prescribed
in the rules, causing infection and spreading the various kind of disease among the local residents,

We deem it just and proper to call a report on the matter in issue, in present application, from a Joint
Committee consisting of:

Q) One Representative from the District Magistrate Satna (M.P.) _
(i1) One Representative from the Member Secretary, State Pollution Control Board, (M.P.)

The Committee is directed to submit the factual and action taken report within six weeks. The State PCB
will be the nodal agency for coordination and logistic support.

The report in the matter be filed by the Committee by email at ngtczbbho-mp@gov.in
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“The issues raised in this applications are the violation of Biomedical Waste Management Rules by M/s
—_Indo Water Management and Pollution Control Corporation at Badkheda, Tehsil Uchehara District
Satna where the Bio Medical Waste dare stored for months and are not disposed within a_time frame
prescribed in the rules, causing infection and spreading the various kind of disease among the local
residents.

We deem it just and proper to call a report on the matter in issue, in present application, from a Joint
committee consisting of:
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One Representative from the District Magistrate Satna (M.P.)
One Representative from the Member Secretary, State Pollution Control Board, (M.P.)

The Committee is directed to submit the factual and action taken report within six weeks. The State PCB
will be the nodal agency for coordination and logistic support.
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1. Dr. Neeraj Verma Chief Chemist, MPPCB, Bhopal
2. Dr. Rajendra Chaturvedi, Scientist, ERC Section, MPPCB , Bhopal. @& Ufdferf

i fordidrg 2 6 dAeei siffpeor grr ofed afdfy ¥ 39y &e

RUE IR da & FJEder B9 |
ATl i~ TeIoliel 39|

“e

&/

T, Jaf=m)

17



= HEOYSRT UgyoT fA=or 91 \'r, LiFE
=Ry TATERYT URER, $—5, 3N BT, HITeT—462016 / Uit

F’\XI’OF‘..",VE.s
® (0755) 2464428, 2466191 e-mail: it.mppcb@rediffmail.com

gidierty -
1. BoldeR FEIGY, Holde? BRI Afell, Nfei-ader @t 3T ggeme wd
3MTaeeh BrIiardl &g Ut
2. &l SR, &sfla srifer™, AT ugwyr Gresv @i, w@aar @ i
qgeel Ud sraeds drefardl g |
\}/3{ Uolex agddt, Aamferss, S i'iu':}r AY. Uyl feriEm
U, B 3R Faeref wd A @it i

hindiletterBMW -350T

18



6/6/24, 5:32 PM Email

Annexure - 3
Email ercmppcb

Fwd: Visit to CBWTF Site against Hon'ble NGT Order in OA No. 65/2024 (CZ) - reg.

From : ercmppcb <ercmppcb@nic.in> Fri, May 24, 2024 06:40 PM

Subject : Fwd: Visit to CBWTF Site against Hon'ble NGT Order in #2 attachments
OA No. 65/2024 (CZ) - reg.

To : Neerajkumar Verma <nkverma-pcb@mp.gov.in>

Cc : dm satna <dmsatna@mp.nic.in>, ms msoffice <ms-
mppcb@mp.gov.in>, Abhaya Saxena <aksaxena-
pcb@mp.gov.in>

Bcc : abhaya35 <abhaya35@gmail.com>
Kind Attn. : Dr. Neeraj Verma, Chief Chemist, MPPCB, Bhopal

Pls refer trail mail regarding visit to Unchehara, Satna as part of compliance of H'ble NGT
Order attached herewith. Shri L.R. Jangde, Dy. Collector, Satna (mob. 9993754244) has
confirmed the date 28.5.2024, i.e. Tuesday, for joint inspection of CBWTF site M/s Indo
Water Management. The office administration may be urged to allocate the vehicle for our
scheduled Satna visit for two days, i.e. 27th & 28th May.

Regards.

Dr. Rajendra Chaturvedi
Scientist & I/c ESC, MPPCB
Ph. : 0755-2469180, 8989879758

From: "ercmppcb" <ercmppcb@nic.in>

To: "dm satna" <dmsatna@mp.nic.in>

Cc: "ms msoffice" <ms-mppcb@mp.gov.in>, "Abhaya Saxena" <aksaxena-
pcb@mp.gov.in>, "Neerajkumar Verma" <nkverma-pcb@mp.gov.in>, "Pushpendra
Bundela" <psbundela-pcb@mp.gov.in>, "RO Satna Satna" <ropcb-satna@mp.gov.in>

Sent: Wednesday, May 22, 2024 5:05:59 PM
Subject: Fwd: Visit to CBWTF Site against Hon'ble NGT Order in OA No. 65/2024 (CZ) -
reg.

Reminder
Kind Attn : Staff officer to District Magistrate, Dist. Satna

Dear Sir,

Please refer trail mail. I'm waiting for date plan for inspection of CBWTF site as per your
convenience. This is in connection with Hon’ble NGT Order dated 02.04.2024 in OA No.
65/2024(CZ) for alleged violation of BMW Rules by M/s Indo Waste Management and
Pollution Control Corporation, Dist. Satna. This may please be looked into as priority
matter.

Kind Regards.

Dr. Rajendra Chaturvedi
https://email.gov.in/h/printmessage?id=95648&tz=Asia/Kolkata&xim=1



6/6/24, 5:32 PM Email

Scientist & I/c ESC, MPPCB
Ph. : 0755-2469180, 8989879758

From: "ercmppcb" <ercmppcb@nic.in>

To: "dm satna" <dmsatna@mp.nic.in>

Cc: "ms msoffice" <ms-mppcb@mp.gov.in>, "Abhaya Saxena" <aksaxena-
pcb@mp.gov.in>, "Neerajkumar Verma" <nkverma-pcb@mp.gov.in>

Sent: Monday, May 20, 2024 5:53:43 PM

Subject: Visit to CBWTF Site against Hon'ble NGT Order in OA No. 65/2024 (CZ) - reg.

Ref. : 1. Hon’ble NGT Order, dated 08.04.2024 in OA No. 65/2024(CZ)
2. MPPCB H.O. Letter No. 441/BMW/MPPCB, dated 16.05.2024

Kind Attn : Staff officer to District Magistrate, Collectorate, Dist. Satna

Dear Sir,

Please refer the attached documents in connection with Hon’ble NGT Order dated
02.04.2024 in OA No. 65/2024(CZ) for alleged violation of Biomedical Wastes
Management Rules by a CBWTF M/s Indo Waste Management and Pollution Control
Corporation, Dist. Satna. As part of compliance of Order a Joint Committee, comprising
one representative from the District Magistrate Satna, has been constituted. The
Committee is to submit the factual information and the Action Taken Report within six
weeks time vide letter under reference (2).

In view of above a site visit is proposed during the current week for physical verification to
collect the factual information. It is, therefore, requested to convey the suitable date this
week, as per your convenience, to enable the representatives from the MPPCB to plan the
visit accordingly. The applicant and the other concerned shall also be intimated accordingly
to ensure their presence at the time of inspection of CBWTF site.

An early reply, preferably by return mail, is thankfully anticipated.
Kind Regards.
Dr. Rajendra Chaturvedi

Scientist & I/c ESC, MPPCB
Ph. : 0755-2469180, 8989879758

— MPCB_441_16.05.24
440 KB

== NGT_Order.pdf
161 KB

https://email.gov.in/h/printmessage?id=95648&tz=Asia/Kolkata&xim=1



6/6/24, 5:30 PM Email

Email ercmppcb

Fwd: Visit to CBWTF Site against Hon'ble NGT Order in OA No. 65/2024 (CZ) - reg.

From : ercmppcb <ercmppcb@nic.in> Wed, May 22, 2024 05:05 PM

Subject : Fwd: Visit to CBWTF Site against Hon'ble NGT Order #2 attachments
in OA No. 65/2024 (CZ) - reg.

To : dm satna <dmsatna@mp.nic.in>

Cc : ms msoffice <ms-mppcb@mp.gov.in>, Abhaya
Saxena <aksaxena-pcb@mp.gov.in>, Neerajkumar
Verma <nkverma-pcb@mp.gov.in>, Pushpendra
Bundela <psbundela-pcb@mp.gov.in>, RO Satna
Satna <ropcb-satna@mp.gov.in>

Reminder
Kind Attn : Staff officer to District Magistrate, Dist. Satna

Dear Sir,

Please refer trail mail. I'm waiting for date plan for inspection of CBWTF site as per your
convenience. This is in connection with Hon’ble NGT Order dated 02.04.2024 in OA No.
65/2024(CZ) for alleged violation of BMW Rules by M/s Indo Waste Management and
Pollution Control Corporation, Dist. Satna. This may please be looked into as priority
matter.

Kind Regards.

Dr. Rajendra Chaturvedi
Scientist & I/c ESC, MPPCB
Ph. : 0755-2469180, 8989879758

From: "ercmppcb" <ercmppcb@nic.in>

To: "dm satna" <dmsatna@mp.nic.in>

Cc: "ms msoffice" <ms-mppcb@mp.gov.in>, "Abhaya Saxena" <aksaxena-
pcb@mp.gov.in>, "Neerajkumar Verma" <nkverma-pcb@mp.gov.in>

Sent: Monday, May 20, 2024 5:53:43 PM

Subject: Visit to CBWTF Site against Hon'ble NGT Order in OA No. 65/2024 (CZ) - reg.

Ref. : 1. Hon’ble NGT Order, dated 08.04.2024 in OA No. 65/2024(CZ)
2. MPPCB H.O. Letter No. 441/BMW/MPPCB, dated 16.05.2024

Kind Attn : Staff officer to District Magistrate, Collectorate, Dist. Satna

Dear Sir,

Please refer the attached documents in connection with Hon’ble NGT Order dated
02.04.2024 in OA No. 65/2024(CZ) for alleged violation of Biomedical Wastes
Management Rules by a CBWTF M/s Indo Waste Management and Pollution Control
Corporation, Dist. Satna. As part of compliance of Order a Joint Committee, comprising

https://email.gov.in/h/printmessage?id=95538&tz=Asia/Kolkata&xim=1



6/6/24, 5:30 PM Email

one representative from the District Magistrate Satna, has been constituted. The
Committee is to submit the factual information and the Action Taken Report within six
weeks time vide letter under reference (2).

In view of above a site visit is proposed during the current week for physical verification to
collect the factual information. It is, therefore, requested to convey the suitable date this
week, as per your convenience, to enable the representatives from the MPPCB to plan the
visit accordingly. The applicant and the other concerned shall also be intimated accordingly
to ensure their presence at the time of inspection of CBWTF site.

An early reply, preferably by return mail, is thankfully anticipated.
Kind Regards.
Dr. Rajendra Chaturvedi

Scientist & I/c ESC, MPPCB
Ph. : 0755-2469180, 8989879758

- MPCB_441_16.05.24
440 KB

== NGT_Order.pdf
161 KB

https://email.gov.in/h/printmessage?id=95538&tz=Asia/Kolkata&xim=1
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5/26/24, 10:44 PM Email An nexure - 4

Email ercmppcb

Fwd: Inspection of CBWTF vide Hon'ble NGT Order dated 02.04.2024 in OA No.
65/2024 (C2).

From : ercmppcb <ercmppcb@nic.in> Sun, May 26, 2024 10:38 PM

Subject : Fwd: Inspection of CBWTF vide Hon'ble NGT Order #1 attachment
dated 02.04.2024 in OA No. 65/2024 (C2).

To : adrntripathi71@gmail.com

Cc : dm satna <dmsatna@mp.nic.in>, ms msoffice <ms-
mppcb@mp.gov.in>, Abhaya Saxena <aksaxena-
pcb@mp.gov.in>, Neerajkumar Verma <nkverma-
pcb@mp.gov.in>

Pls read the attached document as quoted in trail mail.

From: "ercmppcb" <ercmppcb@nic.in>

To: adrntripathi71@gmail.com

Cc: "dm satna" <dmsatna@mp.nic.in>, "ms msoffice" <ms-mppcb@mp.gov.in>, "Abhaya
Saxena" <aksaxena-pcb@mp.gov.in>, "Neerajkumar Verma" <nkverma-pcb@mp.gov.in>
Sent: Sunday, May 26, 2024 10:30:54 PM

Subject: Inspection of CBWTF vide Hon'ble NGT Order dated 02.04.2024 in OA No.
65/2024 (C2).

Ref. : MPPCB Letter No. 441/BMW/MPPCB, dated16.05.2024
Kind Attn. : Shri Rajeev Nayan Tripathi, Applicant.

A team of representatives from M.P. Pollution Control Board and District Magistrate, Satna
shall inspect the CBWTF M/s Indo Water Management and Pollution Control Corporation,
Tehsil Uchehara, Dist. Satna on Tuesday, 28.05.2024, at around 9.30 am. You're requested to
join the team at the time of inspection to enable us to accomplish the task inone goina
proper and transparent manner.

A copy of Application, submitted by you in H'ble National Green Tribunal (CZ) in OA No.
65/2024, may please be communicated by return mail to the undersigned for review and
record.

Regards.

Dr. Rajendra Chaturvedi

Scientist & Ic ESC

M.P. Pollution Control Board

Bhopal - 462016, India

Ph: +91-755-2469180, 8989879758

-- MPPCB_Letter_16.05.24
440 KB

https://femail.govin/h/printmessag e?id=95730&tz=Asia/Kol kata&xim=1 1/2 3



5/26/24, 11:01 PM Email

Email ercmppcb

Inspection of CBWTF vide Hon'ble NGT Oder dated 02.04.2024 in O.A. No.
65/2024.

From : ercmppcb <ercmppcb@nic.in> Sun, May 26, 2024 10:58 PM

Subject : Inspection of CBWTF vide Hon'ble NGT Oder dated #1 attachment
02.04.2024 in O.A. No. 65/2024.

To : chwifsathna@gmail.com

Cc : dm satna <dmsatna@mp.nic.in>, ms msoffice <ms-
mppcb@mp.gov.in>, Abhaya Saxena <aksaxena-
pcb@mp.gov.in>, Neerajkumar Verma <nkverma-
pcb@mp.gov.in>, Shri Pracheer Dixit
<dixitpracheer@gmail.com>, RO Satna Satna
<ropcb-satha@mp.gov.in>

Bcc : abhaya35 <abhaya35@gmail.com>
Ref. : MPPCB Letter No. 441/BMW/MPPCB, dated 16.05.2024

Kind Attn. : Shri Amol Mohane, Director, M/s Indo Water Management and
Pollution Control Corporation, Dist. Satna

Ateam of representatives from M.P. Pollution Control Board and District Magistrate, Satna shall
inspect the CBWTF M/s Indo Water Management and Pollution Control Corporation, Tehsil Uchehara,

Dist. Satna on Tuesday, 28.05.2024, at around 9.30 am. You're requested to join at the time of
inspection to enable the team to accomplish the task timely in a proper and transparent manner.

Regards.

Dr. Rajendra Chaturvedi
Scientist & l/c ESC

M.P. Pollution Control Board
Bhopal - 462016, India

Ph: +91-755-2469180, 8989879758

== MPPCB_Letter_16.05.24
440 KB

https://femail.govin/h/printmessag e?id=95758&tz=Asia/Kol kata&xim=1
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Annexure - 5
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Annexure - 6

Joint Committee Inspection Report
Submitted in Reference to
Hon’ble National Green Tribunal (NGT),

Central Bench, Bhopal
Order dated 02-04-2024

In the Matter of
Original Application No. 65/2024 (CZ)

Rajeev Nayan Tripathi.
Vs

State of Madhya Pradesh. & Others.

Member of the Committee:

1. Shri Lachchha Ram Jangade, Dy Collector,
Satna (M.P.).

2. Dr. Pushpendra Singh, Regional Officer, Madhya
Pradesh Pollution Control Board, Regional Office
Satna, (M.P.). ‘

M"h
Hon ble NGT, OA No. 65/2024 (CZ) Rajeev Nayan Tripathi Vs State of Madhya Pradesh. & Others & Ors
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PICTORIAL PRESENTATION Annexure - 7

Fig. 2 Storage of wastes in Indiscriminate and reckless manner at plant premises
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Fig. 4 Unpaved land causes Particulate and fugitive emission problem
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1500 lit/hr

300 lit/hr

Fig. 6 Autoclave unit of 1500 lit/hr capacity in use at the time of inspection.
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Fig. 7 Incinerator after structural modification in secondary chamber

15 KVA, Not usable
at present

Fig. 8 Three diesel generator sets, including one unusable, at CBWTF site

30



Fig.11 Months old medical waste storage with no date or labelling in pathetic condition
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Fig. 13 Storage of bio-medical in a locked shed inside the premises
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Fig. 15 Segregation of bio-medical wastes without using safety gloves etc.

33



Fig. 15 (b) One of the wastes storage area at the CBWTF site
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Fig. 16 - Junked Manometer

Fig. 18-19 Defaced and Badly Maintained Air Pollution Control Devices
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Fig. 21 Spoiled and defaced Stack Monitoring Area
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Fig. 23 Scrubber tail end and Stack in Untidy and Rotting condition
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Fig.25 Dried Units of Un-operational E.T.P.
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Fig. 27 Untreated Effluent being Discharged on land inside the Premises
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. 29 Storage of Incineration Ash in disordered way at CBWTF site
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Fig. 31 Scrubbing waste leaking from the ill maintained pollution control device




Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

CCA- Validit
RED-SMALL i /a(‘); /‘2&7 CONSENT NO: *¥* PCB ID: 113243
BMW : 30/06/2027
Outward No0:116210,08/08/2022  HoWM: 30/06/2027 Consent No:AWH B-56492
To, .
The Occupier,

M/s. Indowater Management and Pollution Control Corporation (CBWTF),

Village - Badkhera, Tal : Uchehara,
Dist : Satna (MP) - 485001

Subject:  Renewal of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974, under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, Authorization under Bio-Medical Waste Management Rules,
2016 and Authorization under Hazardous and other Waste (Management & Transboundary Movement) Rules, 2016.

Ref: 1. Your Consent to Operate Application Receipt No. 1169437 Dt. 18/07/2022 and last communication received on Dt.
01/08/2022
2. The Consent No: B-55556 issued vide Outward No: 115128 dated 01/04/2022 and letter no 98 dated 11/07/2022.

The Board issued closure order due to violation observed under the Environment (Protection) Act, 1986 for the operation of the
incinerator. The said closure order has been revoked vide this office letter no 98 dated 11/07/2022 after due verification of the
compliances. In light of the above facts and with reference to your above application, the permission to operate the incinerator and the
renewal of the consent to operate has been considered under the aforesaid Acts and existing rules therein. The M. P. Pollution Control
Board agreed to grant Air/water consent, BMW Authorization and HOWM Authorization up to 30/06/2027 , subject to the fulfillment
of the terms & conditions incorporated in the Consent No:AWHB-53452 issued vide Outward No:112603 dated 28/04/2021and as
enclosed with this letter. The Consent No: B-55556 issued vide Outward No: 115128 dated 01/04/2022 will automatically be treated as
cancelled after issuance of this order.

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Village - Badkhera, Tal : Uchehara, Dist : Satna (MP) - 485001
b. The capital investment : Rs. 1.20 Crore
c. Activity Capacity:
Activity Equipment CCA Capacity
Common Bio-Medical Waste Treatment Facility INCINERATOR 100 Kg/hour
AUTOCLAVE 350 Lts/hr.
SHREDDER 250 & 40 Kg/hr.
Power generation through the DG Set (15+25 +43) KVA |- 83 KVA

Note:- 1. For any change in above CBWTF shall obtain fresh consent from the board.

2. This consent/Authorisation is granted to the CBWTF without prejudice to the proceeding pending against the unit in any of
the court of Law. This consent is no way to taken as measure of proof that unit has not violated any pollution control laws at any
time in the past. Hence, whatsoever may be the decision of Hon'ble Court shall be binding on the unit and to this Board.

The Validity of the consent and authorizations is up to 30/06/2027 and has to be renewed before expiry of consent validity. Online
application through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
e * Conditioneunder Air Act ;,é’@,( "’15”";??
~ . smerder Hazardous Rules i:,e’
der BMW Rules

Pl Py, Yo floer . Lions ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # TFED1DN708

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using “TPAV" Number. Page: 1/9
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent shall not exceed 2.800 KL/day, and the daily quantity of sewage shall not exceed
1.800 KL/day

2. Trade Effluent Treatment:-
The applicant shall operate and maintain the effluent treatment system so as to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mgl/l.

Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/1.

BOD ; Days 27°C Not exceed 30 mg/l. Bio Assay Test Bio Assay Test 90% survival of fish in 100%
coD Not exceed 250 mgll. effluent after 96 hours.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
3. Sewage Treatment ;- The applicant shall so as to achieve following standards-

pH Between 6.5-9.0
Suspended Solids Not exceed 100 mg/I.
BOD ;3 Days 27°C Not exceed 30 mgl/l.
COD Not exceed 250 mgl/l.
Oil and grease Not exceed 10 mg/l.
Fecal Coliform Not exceed 1000 ( MPN/100 ml)
Sr | Water Code (Kilo Ltr per Day) WC : 6.000 WWG : 4.600 Water Source
1 Domestic Purpose 2.000 1.800 Borewell
2 Others 1.000 1.000 Borewell
3 Plantation / Horticulture 1.000 0.000 Recycled
4 Scrubber Waste Water 2.000 1.800 Recycled

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

7. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

8. Prohibition of bypass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and
conditions of this Consent in prohibited except:

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

9. CBWTF management shall submit the information online through the link ‘“Periodic Compliances” provided on XGN in
reference to compliance of consent conditions.

Additional Water condition:-

1. Surface drain network must be kept separate & unit shall ensure that under no circumstances drains/pipes carrying waste
water shall be connected to the surface drain.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per
the proposal submitted to the Board with reference to generation of emission and same shall be operated &
maintained continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel Control equipment P.M, HCI, NO2, Hg (mg/Nm3 ), Dioxin &
height(mtrs) installed Furons (ngTEQ/ Nm3)
Incinerator 100 Kg/hr 30 Diesel | Cyclone, Scrubber 50, 50,400,0.05, 0.1
1x15 KVA
D.G. Sets 1x25 KVA 5 Diesel | Acoustic enclosure As per MOEF&CC /CPCB Guidelines
1x43 KVA

STANDARDS FOR INCINERATION.- All incinerators shall meet the following operating and emission standards-

A. Operating standards
1. Combustion efficiency (CE) shall be at least 99%.
2. The combustion efficiency is computed as follows:
%CO,
C.E= x100
% CO, + %CO
3. The temperature of the primary chamber shall be minimum of 800°C and the secondary chamber shall be minimum of 1050
+ or — 500C.
4. The secondary chamber gas residence time shall be at least two seconds.

B. Emission Standards

S.No.,| Parameter Standards
1 2 3 4
Limiting concentration Sampling duration in minutes unless stated
in mg/Nm? unless stated
1 Particular matter 50 10 or 1 NM?® of sampling volume, which is more
2 Nitrogen Oxides and 400 30 for online sampling or grab sample
NO, expressed as NO,
3 HCI 50 30 or 1 NM?® of sample volume, whichever is more
4 Total Dioxins and 0.1 ng TEQ/NM® 8 hours or 5 NM® of sample volume, which is more
Furans (at 11% O,)
5 Hg and its compounds 0.05 2 hours or 1 NM?® of sample volume, which is more

a. Stack Height: Minimum stack height shall be maintained as 30 meters above the ground and shall be attached with the
necessary monitoring facilities as per requirement of monitoring of generation parameters as notified under the
Environment (Protection) Act, 1986 and in accordance with the CPCB guidelines of emission regulation Part-11.

b. Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or Diesel, Compressed Natural Gas, Liquefied
Natural Gas or Liquefied Petroleum Gas shall be used as fuel in the incinerator.

c. The occupier or operator of a common bio-medical waste treatment facility shall monitor the stack gaseous emissions
(under optimum capacity of the incinerator) once in three months through a laboratory approved under the Environment
(Protection) Act, 1986 and record of such analysis results shall be maintained and submitted to the prescribed authority. In
case of dioxins and furans, monitoring should be done once in a year.

d. All monitored values shall be corrected to 11% Oxygen on dry basis.

Wastes to be incinerated shall not be chemically treated with any chlorinated disinfectants.

f. Incinerators (combustion chambers) shall be operated with such temperature, retention time and turbulence, as to achieve
Total Organic Carbon content in the slag and bottom ashes less than 3% or their loss on ignition shall be less than 5% of
the dry weight.

g. The occupier or operator of a common bio-medical waste incinerator shall use combustion gas analyzer to measure CO,,
CO and O,.

©®
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2. Ambient air quality at the boundary of the unit premises shall be monitored and reported to the Board regularly on
quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m3 (PM10 pg/m?é 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m? 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?3

d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 pg/m?3

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. CBWTF shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-111 emission regulation of
CPCB. In no case monkey ladder shall be allowed as stack monitoring facility.

4. The CBWTF shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

5. The CBWTF shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The CBWTF shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages,
spillages etc.

9. CBWTF shall take effective steps for extensive tree plantation within or around the unit premises for general
improvement of environmental conditions and as stated in additional condition, Minimum number of plants to be planted
by the unit:-1000

Additional Air condition:-

1. CBWTF shall write its name on stack with heat resistant paint.
2. CBWTF shall ensure the use of COVID-19 BMW app of CPCB and upload the data regularly.

CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND
TRANSBOUNDARY MOVEMENT) RULES, 2016:-

FORM-2
[See rule 6 (2) ]

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO
THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL
FACILITIES

1. Number of authorisation and date of issue :

2. Reference of application (No. and date) : COW-1169437, dt: 18/07/2022

3. The Occupier of M/s. Indowater Management and Pollution Control Corporation (CBWTF),_is hereby granted
an authorisation for generation, collection, reception, storage, transport, disposal of hazardous or other wastes on the
premises situated at- Village - Badkhera, Tal : Uchehara, Dist : Satna (MP) - 485001

Details of Authorisation

Category of Hazardous Waste as per Authorised mode of disposal Quantity

the Schedules I of these rules (ton/annum)

Used or Spent il (5.1) To be sold to authorized Re-processors/ 0.500-M.T
Recycler authorized with SPCB.

Ash from incinerator and flue gas cleaning residue  (37.2) Sent to TSDF 25.000-M.T
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(1) The authorisation shall be valid for a period up to 30/06/2027.
(2) The authorisation is subject to the following general and specific conditions

A. General conditions of authorisation:

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes except
what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the
person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being
granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their possible
impacts and also carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines on
Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and
Penalty

7. Itis the duty of the authorised person to take prior permission of the State Pollution Control Board to close down the
facility.

8. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of
authorisation.

9. An application for the renewal of an authorisation shall be made as laid down under these Rules.

10. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and
Climate Change or Central Pollution Control Board from time to time.

11. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

12. The non hazardous solid waste arresting in the unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal
to dumping site. If required.

B. Specific conditions:
1. The CBWTF shall display the information on hazardous waste generated on notice board of size 6’ x 4’ (in Hindi
& English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the
plant, including wastewater, air emission and hazardous wastes.
2. Ash from incineration of biomedical waste shall be disposed of at common hazardous waste treatment and disposal
facility.
3. Facility shall obtain membership of TSDF & submit the same to the Board.

Additional Haz condition:-

1. The CBWTF shall obtain insurance under Public Liability Insurance Act, if applicable and shall submit a copy to

the board.

2. Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned

in the application by the person authorized shall constitute a breach of this authorisation.

3. The unit shall maintain the records of hazardous waste as per the Form-3 of rule 6(5) and shall online submit the

annual return in Form-4 as per rule 6(5) 20(2) to this office on or before 30th june every year and preferably before

30th April.

4. The information regarding quantity of hazardous wastes generated and its analysis report should be sent to the

Board online at least annualy.

5. Hazardous Waste Storage Site & Dange&sggggrﬁ)tawoﬁ\%p%t)@&gsd with all safety devices at the storage site. 46
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6. The authorized person shall inform the name and address of the contact person / occupier responsible for
hazardous waste management.

7. In case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in
advance in Form-6, for permission to import of the waste as per Rule 13(i) of Hazardous and other Waste
(Management and Transboundary Movement) Rule 2016 as amended up to date.

8. In the event of any accident due to handling of hazardous wastes, the authorized person must inform immediately
to the Regional Office & Head office of the board on fax/telephone/email-it_mppcb@rediffmail.com about the
incident and detail report should be sent in Form No.5 as per Rule-10 of Hazardous and other Waste (Management
and Transboundary Movement) Rule 2016 as amended upto date.

Packing

(i)

(i)
(iii)
(iv)

, Labeling & Transportation of Hazardous wastes :-

The occupier or operator of the Treatment, Storage and Disposal Facility or recycler shall ensure that the
hazardous waste are packaged and labeled, based on the composition in a manner suitable for safe handling, storage
and transport as per the guidelines issued by the Central Pollution Control Board vide - October 2004 & conditions
issues from time to time.

The labeling and packaging shall be easily visible and be able to withstand physical conditions and climate
factors.
The transport of the hazardous wastes shall be in accordance with the provision of these rules and the rules made by
the Central Govt. under the Motor Vehicle Act 1988 and other guidelines issued from time to time in this regard.

In case of transportation of hazardous wastes through a State other than the State of origin or destination, the
occupier shall intimate the concerned State Pollution Control Board before he hands over the hazardous wastes to
the transporter.

(v) The occupier shall provide the transporter with seven copies of the manifest as per the colour codes as per rule 19(1).
(vi) The occupier shall forward copy 1 (white) to the State Pollution Control Board and in case the hazardous wastes is

likely to be transported through any transit State, the occupier shall prepare an additional copy each for intimation
to such State and forward the same to the concerned SPCB before he hands over the hazardous wastes to the
transporter.

(vii) No transporter shall accept hazardous wastes from an occupier for transport unless copies 3 to 7 of the manifest

(viii)

accompany it.
The transporter shall submit copies 3 to 7 of the manifest duly signed with date to the operator of the facility along
with the waste consignment.

FORM —I11 (See rule 10)
AUTHORISATION
(Authorisation for operating a facility for collection, reception, treatment, storage, transport
and disposal of biomedical wastes)

1. File number of authorisation and date of issue - COW-1169437, dt: 18/07/2022.
2_. M/s. Indowater Management and Pollution Control Corporation (CBWTF),_an occupier of the CBWTF located at Village -
Badkhera, Tal : Uchehara, Dist : Satna (MP) - 485001 is hereby granted an authorisation for following activities;

NENENENENENEN

3. M M/s. Indowater Management and Pollution Control Corporation (CBWTF), an occupier of the CBWTF is hereby authorized for

Collectio
Storage,

Packagin
Reception

n,

g

Transportation
Treatment or processing or conversion
Disposal or destruction

handling of biomedical waste as per the capacity given below;

(i) Number of beds of HCF: --

(if) Number healthcare facilities covered by CBMWTF: --

(iii) Installed treatment and disposal capacity: -- 100 Kg per hour (Incinerator)
(iv) Area covered by the CBWTF- Satna, Panna, Rewa, Sidhi & Singrauli.
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(v) Quantity of Biomedical waste handled, treated or disposed:

Type of Waste Category Quantity permitted for Handling (Kg/day)
Yellow - 1000.00

Red - 666.67

White (Translucent) - 166.67

Blue - 666.67

3. This authorization shall be in force for a period up to 30/06/2027.

4. This authorisation is subject to the conditions stated below and to such other conditions as may be specified in the rules for the time being in force under
the Environment (Protection) Act, 1986.

Terms & Conditions of Authorization :-

1. The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer authorized by the prescribed authority.

3. The person authorized shall not rent , lend, sell, transfer or otherwise transport the biomedical wastes without obtaining prior permission of the
prescribed authority.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by the person authorize shall constitute
a breach of his authorization.

5. Itis duty of the authorize person to take prior permission of the prescribe authority to close down the facility and such other terms and conditions
may be stipulated by the prescribed authority.

N

The additional conditions for CBWTF shall be as follows:

1. The grant of this authorization is subject to the terms and conditions granted to the Facility.

2. The occupier of the facility shall operate and maintain CBWTF as per guidelines of Central Pollution Control Board 2016 for
CBWTF. The operational conditions such as temperature, air Feed rate, retention time etc and air pollution control
arrangement of the incinerator shall be ensured as per Schedule-I1 of Bio Medical Waste Management Rules, 2016.

3. The person authorized shall ensure that the treated effluent shall conform to the standards prescribed in Schedule - I1 of rules and submit report to
Board on quarter yearly basis. The occupier of the facility shall fully utilize the treated effluent within their premises
for plantation purposes, etc.

4. The occupier of C.B.W.T.F. shall carry out stack emission test of incinerator, incinerator ash test, validation test of autoclave and applicable
parameters of effluent being discharged from the ETP quarter yearly from NABL accredited laboratory and submit the quarter yearly report to the
Board.

5. A separate log book for the operation and maintenance of the incinerator, autoclave, shredder & ETP shall be kept and shall be made available for
inspection any time.

6. The transportation vehicle for carrying the waste to the facility shall be specially designed as per Central Pollution Control Board (CPCB)
guidelines for CBWTF. The vehicle shall also be properly installed GPS, labelled with the related symbols etc. as per rules.

7. The collection and transportation of the BMW the C.B.W.T.F. shall be ensured in accordance with the Rule 7 & 8 of BMW Rules. Its treatment &
disposal shall be as per Schedule-I of Rules2016.

8. The person authorized shall maintain categories wise records of Bio-Medical Waste received, treated & disposed at CBWTF as per Schedule-1 of
the Bio-Medical Waste Management Rules, 2016 and should submit the annual return in Form-1V-A by 30th of June every year as per the rule 13 to
the Head office and Regional office of the Board.

9. The person authorized shall store incineration ash safely and dispose it through TSDF, Pithampur as per guidelines of CPCB.

10. The C.B.W.T.F. operators shall inform about such health care units that are not handling and segregating Bio-Medical Waste properly and the
same shall be communicated to the Board from time to time.

11. The C.B.W.T.F. operator shall establish bar coding and global positioning system for handling of bio-medical waste as per BMWM Rule, 2016.

12. The C.B.W.T.F. operator shall install and ensure the operation/calibration of CEMS in facility and should ensure connectivity with SPCB/CPCB
server. And also install the PTZ cameras showing ETP, BMW storage area and Stack Emission conditions regarding.

13. The C.B.W.T.F. operator shall display authorization order, Annual report etc. on its website.
Consent No:AWHB-56492
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14. The C.B.W.T.F. operator shall ensure collection of biomedical waste on holidays also.
15. The C.B.W.T.F. operator shall operate incinerator to achieve the standards for retention time in secondary chamber as per BMWM Rule, 2016.
16. The person authorized shall maintain good housekeeping, regular cleaning of storage room & sharp pit etc. to avoid odour nuisance.

17. The Facility shall submit a fresh application for renewal of authorization with requisite fee before 90 days of expiry of this authorization with
compliance report of conditions mentioned in original authorization letter and its subsequent renewal letter.

18. Mercury waste shall not be mixed with BMW, shall be collected, segregated & stored into separate containers and it shall be disposed off in
accordance with provisions of the Hazardous and Other Waste (Management, and Transhoundary Movement) Rules, 2016.

19. The occupier of the facility shall ensure that the all CBWTF equipments like incinerator, autoclave, shredder etc shall fulfill all the requirements
of the Bio-medical Waste Management Rules,2016 and the criteria for combustion efficiency, primary and secondary temperature, emission and
effluent quality standards, standards for autoclaves etc shall be compliant with the provisions of the Schedule 11 of the Rules as well as the guidelines
published by Central Pollution Control Board from time to time.

20. The CBWTF Facility shall obtain the EC as per provisions of EIA, Notification, 2006 as amended.

21. CBWTF shall install and maintain “Outdoor HD Industrial grade IP (Internet Protocol) cameras with Pan-Tilt-Zoom (PTZ) feature, minimum
focal length 20X with night vision facility and tamper proof mechanism” at ETP outlets, BMW/hazardous waste storage sites and chimney of the unit
to display all emission sources and effluent discharge points and connect the same with Environment Surveillance Centre, M.P. Pollution Control
Board Bhopal for remote surveillance.

22. The Board reserves all the right to amend/cancel/revoke the condition of this authorization in part or whole as and when deemed necessary.
Facility shall be responsible for any violation of provisions of Bio-Medical Waste Management Rules, 2016 and shall be liable for prosecution and
punishment as per the provisions of Environmental (Protection) Act, 1986.

23. STANDARDS FOR AUTOCLAVING OF BIO-MEDICAL WASTE.-
The autoclave should be dedicated for the purposes of disinfecting and treating bio-medical waste.

(2) When operating a gravity flow autoclave, medical waste shall be subjected to:
(i) a temperature of not less than 121° C and pressure of 15 pounds per square inch (psi) for an autoclave residence time of not less than 60
minutes; or
(ii) a temperature of not less than 135° C and a pressure of 31 psi for an autoclave residence time of not less than 45 minutes; or
(iii) a temperature of not less than 149° C and a pressure of 52 psi for an autoclave residence time of not less than 30 minutes.

(b) When operating a vacuum autoclave, medical waste shall be subjected to a minimum of three pre-vacuum pulse to purge the autoclave of all air.
The air removed during the pre-vacuum, cycle should be decontaminated by means of HEPA and activated carbon filtration, steam treatment, or any
other method to prevent release of pathogen. The waste shall be subjected to the following:

(i) a temperature of not less than 121°C and pressure of 15 psi per an autoclave residence time of not less than 45 minutes; or

(if) a temperature of not less than 135°C and a pressure of 31 psi for an autoclave residence time of not less than 30 minutes;

(c) Medical waste shall not be considered as properly treated unless the time, temperature and pressure indicators indicate that the required time,
temperature and pressure were reached during the autoclave process. If for any reasons, time temperature or pressure indicator indicates that the
required temperature, pressure or residence time was not reached, the entire load of medical waste must be autoclaved again until the proper
temperature, pressure and residence time were achieved.

(d) Recording of operational parameters: Each autoclave shall have graphic or computer recording devices which will automatically and
continuously monitor and record dates, time of day, load identification number and operating parameters throughout the entire length of the autoclave
cycle.

(e) Validation test for autoclave: The validation test shall use four biological indicator strips, one shall be used as a control and left at room
temperature, and three shall be placed in the approximate center of three containers with the waste. Personal protective equipment (gloves, face mask
and coveralls) shall be used when opening containers for the purpose of placing the biological indicators. At least one of the containers with a
biological indicator should be placed in the most difficult location for steam to penetrate, generally the bottom center of the waste pile. The occupier
or operator shall conduct this test three consecutive times to define the minimum operating conditions. The temperature, pressure and residence
time at which all biological indicator vials or strips for three consecutive tests show complete inactivation of the spores shall define the minimum
operating conditions for the autoclave. After determining the minimum temperature, pressure and residence time, the occupier or operator of a
common biomedical waste treatment facility shall conduct this test once in three months and records in this regard shall be maintained.

(6) Routine Test: A chemical indicator strip or tape that changes colour when a certain temperature is reached can be used to verify that a specific
temperature has been achieved. It may be necessary to use more than one strip over the waste package at different locations to ensure that the inner
content of the package has been adequately autoclaved. The occupier or operator of a common bio medical waste treatment facility shall
conduct Routine test during autoclaving of each batch and records in this regard shall be maintained.
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(7) Spore testing: The autoclave should completely and consistently kill the approved biological indicator at the maximum design capacity of each
autoclave unit. Biological indicator for autoclave shall be Geobacillusstearothermophilus spores using vials or spore Strips; with at least 1X106
spores. Under no circumstances will an autoclave have minimum operating parameters less than a residence time of 30 minutes, a temperature less
than 121° C or a pressure less than 15 psi. The occupier or operator of a common bio medical waste treatment and disposal facility shall
conduct this test at least once in every week and records in this regard shall be maintained.

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as not to cause any
nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site. If required.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the
representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.
c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive privileges, nor
does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement shall be
made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to the production and
shall remain tripped till such time unless the pollution control device/devices are made functional. The record of electricity consumption
for running of pollution control equipment shall be maintained and submitted to the Board every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization under the
provisions of BMWM Rules, 2016 or Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the unit separately
and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the imposition of
criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole or in part
during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and necessary
action will be initiated against the industry.

Additional condition:-

1. The CBWTF unit shall submit Dioxin and Furans testing report.
2. CBWTF shall obtain Environmental Clearance from MPSEIAA as per the provisions of EIA Notification, 2006, as applicable.
3. The CBWTF shall dispose solid and Hazardous stored on the premises as per the relevant rules and their provisions.

Renewal of Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974, The Air (Prevention &
Control of Pollution) Act,1981, Authorization under Hazardous and other Wastes (Management & Transboundary Movement) Rule,
2016, & Bio-Medical Waste Management Rules, 2016 is granted to your Facility subject to fulfillment of all the conditions mentioned
above. For renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of expiry

of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in t // /{» ’
e dicrharna nfﬁfﬂuent and gaseous emission. _;"c,_ i -'hwa’:r?
i
f

Sapalimg Nawm L'E

HTHT l/"

il Fapr ek Aomalla s ACHYUT ANPoNEdWhSBleta of
(Organic Authentication on AADHAR from UIDAI Server) M.P. Nbenioer CoetretBoyrd
TPAV # TFED1DN708

Consent No:AWHB-56492 50

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using “TPAV" Number. Page: 9/9



Annexure - 9

N.P. LIC No. 60534/BPL/S/2002 T @A Wﬁﬂ}[

INDO WATER MANAGEMENT &
POLLUTION CONTROL CORPORATION

Common Bio - Medlcal'-Waste Treatment faC|I|tyh(INCINERATOR) SATNA

1SO 9001 : 2015

1S0 14001 : 2015 H 0 Add.: C 32, IInd Floor, Paruat Complex Blttan Market, E-5, Arera Colony, BHOPAL - 462016
Satna Off.: Narayani Sadan, Shiv Colony, Ahiran Mohalla, Dhawari, SATNA (M.P.) 485001
CBWTF Add.: Village-Barkhera, Amarpatan Road, Tahsil-Unchehra, Distt. Satna (M.P.) 485001
Phone : 0755-2425900, (Fax) 0755-4044000, Mob.: 9301888900, 9425020301
Website : www.indocbwtf.com @ E-Mail : cbwtfsatna@gmail.com e incineratorsatna@gmail.com @ iwmpcc@gmail com

Ref. No. : IH\HPCC/ 24o/ 2 Yy 7 Y S o s s

R ufug
AY. UgNoT faFor 91,
. iUt (7.9.) |

fawy - Gﬁﬁ%ﬁﬂﬂmﬁmﬁwr}mmﬁm
G ST 3 SFa Y @ wae 3|

HEIey oft,
W%@Tfﬂfﬁﬁ@%%mﬂwﬁmsﬁaﬁlﬁmﬂm

Wm%gvmvﬁmw@maﬁwmé:—

hHID qre ISR TN

18 MP19L2035
2 MP19GA3907
8 "~ MP17L1544
4. MP191.1203
bi MP04BC3814
6. MP19L1160

7. MP3411192

8. UP-95-D-4192
9, MP19CA8860
10. UP64M9222
11, New Vehicle Reg.
12. New Vehicle Reg.

Save Environment - Save Life



Indo Water Management and Pollution Control Corporation, Satna
Vehicle Information

SrNo.| Vehicle No. Device Name IMEI SIM License Plate No.
1 Satna-Maihar MONU 867440061641965 | 5754110417602
2 MP34L1192 DAMOH VINEET MP34L.1192 355172108520345 | 5754110387172
3 MP19L.1203 HANUMANA-MAIHAR MP19ZD0124 355172108616671 | 5754110387174
4 MP04BC3814 SIDHI -SINGRAULLI 358735076786143 | 5754110340566
5 UP64M9222 WAIDHAN MUSTAK UP64M9222 358735075166214 | 5754110294570 CG04 HA 4642
6 MP17L1544 REWA LOCAL SADIK MP17L1544 358735075556844 | 5754110340564 MP 19 L 1160
7 MP19L.1160 CHHATARPUR-SANTOSH UP-95-C-3851 358735075562156 | 5754110294571
8 MP19CA8860 SATNA LOCAL SADIK MP19L-2585 352503090225225 | 5754110210575 MP017 L 0638
9 UP95D4192 | CHHATARPUR LOCAL SANTOSH UP95D4192 | 352503090228922 | 5754110417603 UP95 D 4192
10 MP19L.2035 SIDHI- CHITRAKOOT SADIK UP95D4192 352503090183614 | 5754110380998 | MP19 L 1203 chota hathi tata
11 | MP19GA3907 REWA MC JAHIR MP19GA3907 352503090195600 | 5754110381000 MP04 BC 3814 VAN
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Indo Water Management and Pollution Control Corporation, Satna

Vehicle Information

Sr No. Device Name IMEI SIM License Plate No.
1 Satna-Maihar MONU 867440061641965 5754110417602
2 DAMOH MP34L1192 VINEET 355172108520345 5754110387172
3 HANUMANA-MAIHAR MP19zD0124 355172108616671 5754110387174
4 SIDHI -SINGRAULI 358735076786143 5754110340566
5 WAIDHAN UP64M9222 MUSTAK 358735075166214 5754110294570 CG04 HA 4642
6 REWA LOCAL MP17L1544 SADIK 358735075556844 5754110340564 MP 19 L 1160
7 CHHATARPUR-SANTOSH UP-95-C-3851 358735075562156 5754110294571
8 SATNA LOCAL MP19L-2585 SADIK 352503090225225 5754110210575 MPOQ17 L 0638
9 CHHATARPUR LOCAL UP95D4192 SANTOSH 352503090228922 5754110417603 UP95 D 4192
10 SIDHI- CHITRAKOOT MP19L2035 SADIK 352503090183614 5754110380998 MP19 L 1203 chota hathi tata
11 REWA MC MP19GA3907 JAHIR 352503090195600 5754110381000 MP04 BC 3814 VAN
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Annexure - 10

[Published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (i)]

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 28" March, 2016

G.S.R. 343(E).-Whereas the Bio-Medical Waste (Management and Handling) Rules, 1998 was published
vide notification number S.0. 630 (E) dated the 20" July, 1998, by the Government of India in the
erstwhile Ministry of Environment and Forests, provided a regulatory frame work for management of
bio-medical waste generated in the country;

And whereas, to implement these rules more effectively and to improve the collection,
segregation, processing, treatment and disposal of these bio-medical wastes in an environmentally sound
management thereby, reducing the bio- medical waste generation and its impact on the environment, the
Central Government reviewed the existing rules;

And whereas, in exercise of the powers conferred by sections 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government published the draft rules in the Gazette vide
number G.S.R. 450 (E), dated the 3" June, 2015 inviting objections or suggestions from the public within
sixty days from the date on which copies of the Gazette containing the said notification were made
available to the public;

And whereas, the copies of the Gazette containing the said draft rules were made available to the
public on the 3 June, 2015;

And whereas, the objections or comments received within the specified period from the public in
respect of the said draft rules have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by section 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Bio-Medical Waste (Management and

Handling) Rules, 1998, except as respects things done or omitted to be done before such suppression, the
Central Government hereby makes the following rules, namely:-

1. Short title and commencement.- (1) these rules may be called the Bio-Medical Waste Management
Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Application.-
Q) These rules shall apply to all persons who generate, collect, receive, store, transport, treat,

dispose, or handle bio medical waste in any form including hospitals, nursing homes, clinics,
dispensaries, veterinary institutions, animal houses, pathological laboratories, blood banks, ayush
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Annexure - 11 WD@

AN ISO 9001 2008 CERTIFIED CO.

Manufacturers & Exporters of
Laboratary/Scientific & Medical Equipments

CERTIFICATE FOR BIOMEDICAL WASTE INCINERATOR

TO WHOM SO EVER IT MAY CONCERN

We hereby certify that the Tanco model 100KPH,oil fired incinerator of designed
capacity 100 kg/hr installed at M/s Indo Water Management And Pollution Control
Corporation, Satna (M.P) has been supplied by M/s P.L. Tandon & Co, 205-B, Apra
Plaza Commercial Complex, Road No-44, Pitampura, Delhi-110034. The said
incinerator has more than or equal to 2 seconds flue gas residence time in
secondary combustion chamber at 1050°C at its designed capacity. The technical
data sheet of specification in respect of the said incinerator is enclosed herewith.
The incinerator was installed/ upgraded by us on site.

Thanking you in your kind anticipation.

Yours Faithfully,

For'®, i ’Fandcn & Co.

P.L.TANDON & CO.

OFFICE: 205-B, Apra Plaza Building, Commercial Complex,
Road No:44, Pitampura, New Delhi-110034(India)

WORKS: Sector-56, Plot No. 190, Phase-V, Kundli Industrial Area, Sonipat, Haryana : 131028,
Phone: 91-11-42644278 27027278-79

info@tancolabproducts.com, tancolabproducts@gmail.com
www.tancolabproducts.com




3/20/23, 4:40 PM

10.

11.

12.

13.

14.

16.

M.P. Pollution Control Board

[ I I R O B R

Grey Blue Green Orange Pink Yellow White

Form 10 [See rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE.

Sender's Name and mailing address
(including Phone No. and e-mail):

Sender's Authorize No.

Manifest Document No.

Transporter's Name and mailing address
(including Phone No. and e-mail):

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Reciever's Name and mailing address
(including Phone No. and e-mail):

Reciever's Authorize No.

Waste Descritption.

Total Quantity

Physical Form

Special handling instruction and additional

information.

Sender's Certificate.

Name of Stamp:

Name of Stamp: Signature:

Signature: %:.’T’%_’\/\f

Transporter acknowledgment of reciept of Waste

INDOWATER MANAGEMENT AND POLLUTION CONTROL
CORPORATION(CBWTF), Vill.- Badkhera , Badkhera
(9425024233 cbwtfsatna@gmail.com)

113243

1800034918

Pithampur Industrial Waste Management Private Limited
(7067678811/ amit.dubey@ramky.com)

(Truck/Tainker/Special Vehicle)

17649

MP11H0157

Pithampur Industrial Waste Management Private Limited
(7067678811/ amit.dubey@ramky.com)

17649

I-37.2 ~ Ash from incinerator and flue gas cleaning residue

8.770 MT

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

I hereby declare that the content of the consignment are fully and accurately describe above by proper shipping
name and are categorised, packed, Marked, and lablled, and are in all respects in proper conditions for transport

by road according to applicable national goverment regulation.

Reciever's certificate for reciept of hazardous and other waste.

Name of Stamp: Signature:

Month Day Year
03 20 2023
Month Day Year
03 20 2023
Month Day Year

https://www.xgn.mp.nic.in/Csharp/HTS/eTP_Print1.aspx?E-TPID=204886
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10.

11.

12.

13.

14.

Sender's Name and mailing address
(including Phone No. and e-mail):

Sender's Authorize No.

Manifest Document No.

Transporter's Name and mailing address
(including Phone No. and e-mail):

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Reciever's Name and mailing address

(including Phone No. and e-mail):

Reciever's Authorize No.

Waste Descritption.

Total Quantity

Physical Form

Special handling instruction and additional

information.

Sender's Certificate.

Name of Stamp:

Name of Stamp:

Signature:

NN

Grey Blue Green Orange Pink Yellow

Form 10 [See rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE.

INDOWATER MANAGEMENT AND POLLUTION CONTROL
CORPORATION(CBWTF), Vill.- Badkhera , Badkhera
(9425024233 cbwtfsatna@gmail.com)

113243

1800039294

Pithampur Industrial Waste Management Private Limited
(9109193669/ amit.dubey@ramkKy.com)

(Truck/Tainker/Special Vehicle)

17649

MP11H0981

Pithampur Industrial Waste Management Private Limited (Common treatment, storage, and disposal
facility(CTSDF))

(7067678811/ amit.dubey@ramky.com)

17649

I-37.2 ~ Ash from incinerator and flue gas cleaning residue

12.765 MT

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

I hereby declare that the content of the consignment are fully and accurately describe above by proper shipping name
and are categorised, packed, Marked, and lablled, and are in all respects in proper conditions for transport by road

according to applicable national goverment regulation.

Month Day

Signature: ﬁ:___r@%_,\/\,
i Lo
= = 08 09

Transporter acknowledgment of reciept of Waste

Reciever's certificate for reciept of hazardous and other waste.

Name of Stamp:

Signature:

Month Day
08 09
Month Day

[ ]

White

Year

2023

Year

2023

Year

Y



10/20/21, 5:24 PM

M.P. Pollution Control Board

I A o I o B o I

Orange

Grey

Form 10 [See rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE.

Sender's Name and mailing address
1. (including Phone No. and e-mail):

2. Sender's Authorize No.

3. Manifest Document No.

Transporter's Name and mailing address
4. (including Phone No. and e-mail):

5. Type of Vehicle

6. Transporter's Registration No.

7. Vehicle Registration No.

Reciever's Name and mailing address
8. (including Phone No. and e-mail):

9. Reciever's Authorize No.

10. Waste Descritption.

11.  Total Quantity

12.  Physical Form

13.  Special handling instruction and additional information.

INDOWATER MANAGEMENT AND POLLUTION CONTROL
CORPORATION(CBWTF), Vill.- Badkhera , Badkhera
(9425024233 cbwtfsatna@gmail.com)

113243

1800016644

Bhatnagar Trading Corporation
(9301245903/ bhatnagar.btc@gmail.com)

(Truck/Tainker/Special Vehicle)
44385
MP07HB1981

Pithampur Industrial Waste Management Private Limited
(7067678811/ amit.dubey@ramky.com)

17649
1-37.2 ~ Ash from incinerator and flue gas cleaning residue
17.840 MT

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

Blue

Green

Pink

Yellow

White

I hereby declare that the content of the consignment are fully and accurately describe above by proper shipping name and are

categorised, packed, Marked, and lablled, and are in all respects in proper conditions for transport by road according to applicable

A. Anddal RédenderrvGertifipataded in XGN on 13/07/2022 17:14:25 from | P Nd1atiewalzeserment regulation.
B. 113243-INDOWATER MANAGEMENT AND POL LUTION CONTROL CORPORATION(CBWTF) acceptsthe LEGAL responsibility

AR WRGRRIERIE I/ OSHEFDIFTES &P PRAeN S5pX PR RIFID 4 486 $8/RATE.

158



10/20/21, 5:24 PM M.P. Pollution Control Board

Name of Stamp: Signature:

15  Transporter acknowledgment of reciept of Waste

Name of Stamp: Signature:

16. Reciever's certificate for reciept of hazardous and other waste.

Name of Stamp: Signature:

A. Annual Return: Form 4 Uploaded in XGN on 13/07/2022 17:14:25 from | P No: 171.61.7.199.
B. 113243-INDOWATER MANAGEMENT AND POLLUTION CONTROL CORPORATION(CBWTF) acceptsthe LEGAL responsibility

AR WRGRRIERIE I/ OSHEFDIFTES &P PRAeN S5pX PR RIFID 4 486 $8/RATE.

Month

06

Month

08

Month

06

Day

10

Day

24

13

Year

2021

Year

2021

Year

2021

299



10/20/21, 5:23 PM

M.P. Pollution Control Board

I A o I o B o I

Orange

Grey

Form 10 [See rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE.

Sender's Name and mailing address
1. (including Phone No. and e-mail):

2. Sender's Authorize No.

3. Manifest Document No.

Transporter's Name and mailing address
4. (including Phone No. and e-mail):

5. Type of Vehicle

6. Transporter's Registration No.

7. Vehicle Registration No.

Reciever's Name and mailing address
8. (including Phone No. and e-mail):

9. Reciever's Authorize No.

10. Waste Descritption.

11.  Total Quantity

12.  Physical Form

13.  Special handling instruction and additional information.

INDOWATER MANAGEMENT AND POLLUTION CONTROL
CORPORATION(CBWTF), Vill.- Badkhera , Badkhera
(9425024233 cbwtfsatna@gmail.com)

113243

1800016722

Pithampur Industrial Waste Management Private Limited
(7067678811/ amit.dubey@ramky.com)

(Truck/Tainker/Special Vehicle)
17649
MP11H0248

Pithampur Industrial Waste Management Private Limited
(7067678811/ amit.dubey@ramky.com)

17649
1-37.2 ~ Ash from incinerator and flue gas cleaning residue
8.990 MT

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

Blue

Green

Pink

Yellow

White

I hereby declare that the content of the consignment are fully and accurately describe above by proper shipping name and are

categorised, packed, Marked, and lablled, and are in all respects in proper conditions for transport by road according to applicable

A. Anddal RédenderrvGertifipataded in XGN on 13/07/2022 17:14:25 from | P Nd1atiewalzeserment regulation.
B. 113243-INDOWATER MANAGEMENT AND POL LUTION CONTROL CORPORATION(CBWTF) acceptsthe LEGAL responsibility

ARMMDESH L RERIE R OSAEFIN TS /B TP PR B3 CXPERIFID =4 48661 RATE.
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10/20/21, 5:23 PM M.P. Pollution Control Board

Month Day Year
Name of Stamp: Signature:
06 14 2021
15  Transporter acknowledgment of reciept of Waste
Month Day Year
Name of Stamp: Signature: 4
2 06 14 2021
16. Reciever's certificate for reciept of hazardous and other waste.
Month Day Year
Name of Stamp: Signature:
06 16 2021

A. Annual Return: Form 4 Uploaded in XGN on 13/07/2022 17:14:25 from | P No: 171.61.7.199.
B. 113243-INDOWATER MANAGEMENT AND POLLUTION CONTROL CORPORATION(CBWTF) acceptsthe LEGAL responsibility

ARSI OSHHFDISTES/ETPr IPREN S FORRIFID-4 466G RATE. 261



10/20/21, 5:22 PM

M.P. Pollution Control Board

I A o I o B o I

Orange

Grey

Form 10 [See rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE.

Sender's Name and mailing address
1. (including Phone No. and e-mail):

2. Sender's Authorize No.

3. Manifest Document No.

Transporter's Name and mailing address
4. (including Phone No. and e-mail):

5. Type of Vehicle

6. Transporter's Registration No.

7. Vehicle Registration No.

Reciever's Name and mailing address
8. (including Phone No. and e-mail):

9. Reciever's Authorize No.

10. Waste Descritption.

11.  Total Quantity

12.  Physical Form

13.  Special handling instruction and additional information.

INDOWATER MANAGEMENT AND POLLUTION CONTROL
CORPORATION(CBWTF), Vill.- Badkhera , Badkhera
(9425024233 cbwtfsatna@gmail.com)

113243

1800018573

Pithampur Industrial Waste Management Private Limited
(7067678811/ amit.dubey@ramky.com)

(Truck/Tainker/Special Vehicle)

17649

MP11H0248

Pithampur Industrial Waste Management Private Limited
(7067678811/ amit.dubey@ramky.com)

17649

1-37.2 ~ Ash from incinerator and flue gas cleaning residue

4.940 MT

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

Blue

Green

Pink

Yellow

White

I hereby declare that the content of the consignment are fully and accurately describe above by proper shipping name and are

categorised, packed, Marked, and lablled, and are in all respects in proper conditions for transport by road according to applicable

A. Anddal RédenderrvGertifipataded in XGN on 13/07/2022 17:14:25 from | P Nd1atiewalzeserment regulation.
B. 113243-INDOWATER MANAGEMENT AND POL LUTION CONTROL CORPORATION(CBWTF) acceptsthe LEGAL responsibility

AR WRGR L RIERIE I/ OSHEFDIFTES &P PRAEN S5pX PR RIFID 4 48648 RATE.
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10/20/21, 5:22 PM M.P. Pollution Control Board

Month Day Year
Name of Stamp: Signature:
08 22 2021
15  Transporter acknowledgment of reciept of Waste
Month Day Year
Name of Stamp: Signature: 4
: 08 22 2021
16. Reciever's certificate for reciept of hazardous and other waste.
Month Day Year
Name of Stamp: Signature:
08 24 2021

A. Annual Return: Form 4 Uploaded in XGN on 13/07/2022 17:14:25 from | P No: 171.61.7.199.
B. 113243-INDOWATER MANAGEMENT AND POLLUTION CONTROL CORPORATION(CBWTF) acceptsthe LEGAL responsibility

ARNWIRSRLARSHIE A OSHEFBITE TP IPREN i GRORRFND-4 48648 RATE. 263



10/20/21, 5:19 PM

M.P. Pollution Control Board

[ ][]

Grey

Form 10 [See rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE.

Sender's Name and mailing address
1. (including Phone No. and e-mail):

2. Sender's Authorize No.

3. Manifest Document No.

Transporter's Name and mailing address
4. (including Phone No. and e-mail):

5. Type of Vehicle

6. Transporter's Registration No.

7. Vehicle Registration No.

Reciever's Name and mailing address
8. (including Phone No. and e-mail):

9. Reciever's Authorize No.

10. Waste Descritption.

11.  Total Quantity

12.  Physical Form

13.  Special handling instruction and additional information.

INDOWATER MANAGEMENT AND POLLUTION CONTROL
CORPORATION(CBWTF), Vill.- Badkhera , Badkhera
(9425024233 cbwtfsatna@gmail.com)

113243

1800019221

Pithampur Industrial Waste Management Private Limited
(7067678811/ amit.dubey@ramky.com)

(Truck/Tainker/Special Vehicle)

17649

MP11H0433

Pithampur Industrial Waste Management Private Limited
(7067678811/ amit.dubey@ramky.com)

17649

1-37.2 ~ Ash from incinerator and flue gas cleaning residue

4970 MT

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

Blue

I

Orange

Green

Pink

Yellow

White

I hereby declare that the content of the consignment are fully and accurately describe above by proper shipping name and are

categorised, packed, Marked, and lablled, and are in all respects in proper conditions for transport by road according to applicable

A. Anddal RédenderrvGertifipataded in XGN on 13/07/2022 17:14:25 from | P Nd1atiewalzeserment regulation.
B. 113243-INDOWATER MANAGEMENT AND POL LUTION CONTROL CORPORATION(CBWTF) acceptsthe LEGAL responsibility

AR WRGR L RIERIE I/ OSHEFDIFTES &Y P PRAEN S5 pX PR RIFID 4 59968 RATE.
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10/20/21, 5:19 PM M.P. Pollution Control Board

Month Day Year
Name of Stamp: Signature:
09 16 2021
15  Transporter acknowledgment of reciept of Waste
Month Day Year
Name of Stamp: Signature: 4
= 09 16 2021
16. Reciever's certificate for reciept of hazardous and other waste.
Month Day Year
Name of Stamp: Signature:
09 18 2021

A. Annual Return: Form 4 Uploaded in XGN on 13/07/2022 17:14:25 from | P No: 171.61.7.199.
B. 113243-INDOWATER MANAGEMENT AND POLLUTION CONTROL CORPORATION(CBWTF) acceptsthe LEGAL responsibility

AR WRGR L RIERIE I/ OSHEFDIFTES &Y P PRAEN S5 pX PR RIFID 4 59968 RATE. 265



12/3122, 229 PM

”

L

12

13.

14.

6.

afulls

Form 10 [See rule 19 (1)]

0oQQ

Yallow

Orange  Pink

MANIFEST FOR HAZARDOUS AND OTHER WASTE.

Sender's Name and mailing address
(including Phone No. and e-mail):

Sender's Authorize No. 113243
Manifest Document No, 1800032554
Transporter's Name and mailing
address Pithampur Industrial Waste Management Private Limited
(including Phone No. and e-mail): (7067678811/ amit.dubey@ramky.com)
Type of Vehicle (Truck/Tainker/Special Vehicle)
Transporter's Registration No. 17649
Vehicle Registration No. MPI11H0248
Reciever's Name and mailing address Pithampur Industrial Waste Management Private Limited
(including Phone No. and e-mail): (7067678811/ amit.dubey@ramky.com)
Reciever's Authorize No. 17649
‘Waste Descritption. 1-37.2 ~Ash from incinerator and flue gas cleaning residue
Total Quantity 4210 MT
Physical Form (Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)
Special handling instruction and
additional information. i
I hereby declare that the content of the consignment are fully and accurately describe
above by proper shipping name and are categorised, packed, Marked, and lablled, and
are in all respects in proper conditions for transport by road according to applicable
Sender's Certificate. national goverment regulation.
Month Day Year
Name of Stamp: : . ‘
12 31 2022
Transporter acknowledgment of reciept of Waste
Month Day
Name of Stamp: Signature: . m
' ‘ 12 31
Reciever's certificate for reciept of hazardous and other waste,
Name of Stamp: Signature: M

CONTROL CORPORATION(CBWTF), Vill.-

INDOWATER MANAGEMENT AND POLLUTION

Badkhera , Badkhera
(9425024233 cbwifsatna@gmail.com)

.

mwmwﬂmw_mu.me-mmm{ gl

Scanned with CamScanner




10/20/21, 5:24 PM

10.

11.

12.

13.

14.

www.xgn.mp.nic.in/Csharp/HTS/eTP_Print1.aspx?E-TPID=146619

Sender's Name and mailing address
(including Phone No. and e-mail):

Sender's Authorize No.

Manifest Document No.

Transporter's Name and mailing address
(including Phone No. and e-mail):

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Reciever's Name and mailing address
(including Phone No. and e-mail):

Reciever's Authorize No.

Waste Descritption.

Total Quantity

Physical Form

Special handling instruction and additional information.

Sender's Certificate.

M.P. Pollution Control Board

I O A N o I o B I O

Orange

Grey

Form 10 [See rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE.

INDOWATER MANAGEMENT AND POLLUTION CONTROL
CORPORATION(CBWTF), Vill.- Badkhera , Badkhera
(9425024233 cbwtfsatna@gmail.com)

113243

1800016644

Bhatnagar Trading Corporation
(9301245903/ bhatnagar.btc@gmail.com)

(Truck/Tainker/Special Vehicle)
44385
MP07HB1981

Pithampur Industrial Waste Management Private Limited
(7067678811/ amit.dubey@ramky.com)

17649
1-37.2 ~ Ash from incinerator and flue gas cleaning residue
17.840 MT

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

Blue

Green

Pink

Yellow

White

I hereby declare that the content of the consignment are fully and accurately describe above by proper shipping name and are

categorised, packed, Marked, and lablled, and are in all respects in proper conditions for transport by road according to applicable

national goverment regulation.
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e Average Report Annexure-13

Indo Water Management and Pollution Control Corporation,SATNA

Created By:- ERCMPPCB, Created At:- 2024-06-03 16:06:03

From : 2024-05-27 00:00, To: 2024-05-27 23:45

STACK 1-15 min - Average Data

L . e G S S e

1030.57

*—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—0—@

687.05

value

(FS]
-
)
N
(o]

>0 —0—0—@

e o o o o

0.00
2024-05-27 17:48 2024-05-27 23:

2024-05-27 00:00 2024-05-27 05:36 20%—05-"? 11:52
ate Time
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10.
11.
12.

13.

Annexure-14

Key observations during inspection of CBWTF Site on 28.5.2024

A huge quantity of Bio-medical wastes was stored indiscriminately and recklessly
inside the premises.

Gross violation of Real-time monitoring protocol was observed. Tampered and
simulated data was being communicated on real-time basis by the CBWTF to the
MPPCB.

Real-time monitoring data being transmitted to the MPPCB is neither reliable nor
genuine and this can mislead the authority at the time of taking any decision.

The storage, handling and management of incineration ash and other wastes was
pathetic and not acceptable.

Structural modification was reported due to change in equipment and the equipment
capacity in the year 2022. This was done to raise the residence time of flue gases from
1 second to 2 seconds. This alteration requires environmental clearance by CBWTF.
As per consent order the permitted capacity of Autoclave is 350 Its/hr but the CBWTF
was found using autoclave of 1500 Its/hr capacity, i.e. use of equipment higher than
the allowed capacity.

The workers were seen handling the waste with partial or without safety devices.
Record keeping was very poor. CBWTF is required to produce past record at the time
of inspection but failed to do so as stated in detail in the report.

No separate storage facility for untreated and treated waste was available at site.

The pollution control devices are poorly maintained and prone to accident anytime.
Leakages and seepage were seen at several places in the system.

Bar coding protocol is not implemented. None of the wastes was seen bearing bar-
code leading to identification issue.

Lack of compliance of Emergency Response Procedure and mock-drill.

Recommendations

The incineration system needs to be revamped in toto. Prohibit manual waste feeding
practice. Till the revamping make-shift arrangement may be done or the other
CBWTF in the nearer locality may be coordinated.

Serious lapses, as recorded in the report, regarding handling and management needs to
be looked into and resolved on an immediate note.

Serious lapses and gross violation in RTM needs to be addressed at once.

Al-ML based system can be deployed, strictly under supervision and control of
MPPCB, to avert any possible befooling practices by CBWTF in transmission of
tampered or simulated real-time monitoring data to the regulatory authority.
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Uollgga 81 3

?;ﬁwét(/ﬁws@@uﬁa’rmou, sivarer, Reties 2[4 [202

forem-aaem 485001 (W)
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Ud uafaRor (Fwervr) e, 1986 @ arI-5 @  3reaeld
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Annexure - 1.
Regional Laboratory
MADHYA PRADESH POLLUTION CONTROL BOARD

Rewa Road Maihar Bypass, Satna (M.P.) 485001
Email:-romp‘pcb_satna@rediffmail.com,website:-rnppcb.nic.in

Analysis Report
Report No. RLMPPCB/AA/1784 '
RLMPPCB/ Stack/1783
sample From
sr. | Description of Sample Date of Collected by Date of Date of
No ' Collection Receipt Analysis
(PM+o) 14.12.2023 | Shri Anoop Kumar 14.12.2023 18.12.2023

Near Main Gate West
Direction
PMio (8 hour)

Shrivastava, Chemist
M.P. Pollution Conjrol
Board, Satna

CBEWTF
Incinerator

Board, Satna

(PMi0) 14.12.2023 | Shri Anoop Kumar 14.12.2023 18.12.2023
r X Shrivastava, Chemist
Near ETP East Direction M.P. Pollution Control

PM10 (8 hour ) Board, Satna .
0 L__————————-_' 1)

Stack 14.12.2023 Shri Anoop Kumar 14.12.2023 18.12.2023
L Shrivastava, Chemist
Main Stack of M.P. Pollution Control
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Ambient Air Monitoring Results

parameters Description
Near Main Gate Near ETP East

West Direction Direction
PMio (8 hour ) Py (8 |

As per IS 5182 (Part
23): 2006, PM 10

76.08

Description
Main Stack of CBWTF incine
Particulate 55.97
Matter

rator

As per 1S: 11255 (Part
3) : 2008, PM

EE éatel}

r Junior Scientist
M.P.P.C.B,, Satna

From: C.S. Patel
Junior Sclentist,
M.P. Pollution Control Board,
Satna.

To:
Regional Officer,

M.P. Pollution Control Board,
Satna.
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P 563

The Water (Prevention & Control of Pollution) Rules, 1974

From-XIl
(See-Rule -31)
Notice of intention to have sam le analysed
To, ' Patel - 1H)12[23
MS, . Tnds. et .".‘:’.\9““"}(“'!(“"'5 &
P°HW]‘3(?') Cent Yok csﬂaquq.‘,m
Aol dane .......‘............ ‘ g - Uh h
CBAWTE...N .\E.Xa.%z Bay Khen ,70”%‘1 )
Distyick - Sadma (M. R)
Dear Sir, :
Take notice that it is intended to have analysed the sample of water/
sewage effluent/trade effluent which is being taken today the ...... LL.....day of
month Dec:..2023.......... from (I) _

Wotty~ Fxe . Mashe ooater Gellseon Tank

S

------

eater Frovo, ETP:. Final Treabed oter Tank -

---------------------------------------------------------------------------------------

...................................................................................................

v
Signature
Name & Designation the person
~ Who has taken the sample
Anoop Kumar Shrivastava
‘CHEMIST

" Regional Office
M.P. Poflution Control Board -
Satnaa(M.P.)

%y%- . o o
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